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KSP(VC)/PS(M) 

Case called. 

. Applicant by Shri J.H. Ron. 
Respondents by Shri D.V.Shailendra 
(umar. ----- 	-•• - 

The facts of this case and the 
questioF6f law that arises fordeter—
minatjon are 5iriilar to Applibation 
Nos.235 to 237/ 6  dcided by Us on - 
9.133 (Soman Piilai and others V. 

Union of India and others). For the 
very reasons stated in Spman Pillai's 
case, we make the followinc5  orders and 
directions: 

(a) We declare that the applicant 
in this case will have the 
benefitof, cu: quashinc. the 
communication dated 10.11.178 

(Annexur D) (in Soman Pillai's 
cas€).of the Director Leneral 
Research and Developnent and 
the consequent directions issued 
thereto in this •case. 

(h) 	direct the resporidente 1 and 
2 to consider the case of the 
applicant and all other for 
fitm - t or promoticn to the 
hither Srade of 1je.45-700 
sanctioned by the government 
in its order dated 9.11.1978 
on the basis of the All India 
Scniority of Stenocraphcrs  of' 
the Department that was in forcc— 
on that date and issue all 
orders that become recessary in 
that behalf to all such persans 
workinL in the Department as on 
that day. We furthEr d-irect 
respondents 1 and 2.to urther 
recu late all promotions; in the 
cadre of Stenographers pf the 
Department on the basis of the. 
orders by makiri all such furt 
orders that become necessary i 
that behalf. 

Application is disposeJ of in the  
above terms. Sut, in the cicu1tani; cs 
.of the cases, •:Wb direct -the p8 rtles to 
bear their own costs. 	- 
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